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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN BENCH, PUNE
0.A. 5 OF 2022(Wz)
IN THE MATTER OF:
BRACKISH WATER RESEARCH CENTRE ..APPLICANT
VERSUS

GUJARAT = STATE POLLUTION CONTROL BOARD AND ORS
..RESPONDENTS

SI No. [\Particulars Page Nos

1. | Affidavit On Behalf of The Applicant
Bringing On Record Additional Facts 3-6
And Documents

2. |AnnexureA/1
True copy of the newspaper report
dated 08.01.2022

3. |AnnexureA/2
True copy of the environment
clearance F.No. J-11011/63/2007-
IA II(IT) dated 28.08.2007 issued by
Ministry of Environment and Forest

4. |AnnexureA/3
True copy of the order of consent to
5. |Annexure A/4

True copy of the news report dated
06.03.2020

establish dated 29.11.2018
| 6. | Annexure A/5 (Colly)
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L) True copy of the representation |
i)/ \ dated 10.01.2022 and email dated~ 27-32
10.01.2022 | |

Place: Pune

Date:11.01.2022
Filed By

(Shilpa Chohan and Shawahiq Siddiqui)
Advocates

For

Indian Environment Law Organization
B-59 (Ground Floor),

South Extension Part-II,

New Delhi 110049

(M)- 9811391760, 9718647753,
Email: shilpa.ielo@gmail.com
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WESTERN BENCH, PUNE

s 0.A. 5 OF 2022(W2)
LN IN THE MATTER OF:

BRACKISH WATER RESEARCH CENTRE =~ ...... APPLICANT

VERSUS

GUJARAT STATE POLLUTION CONTROL BOARD AND ORS ........
..RESPONDENTS

AFFIDAVIT ON BEHALF OF THE APPLICANT BRINGING ON
RECORD ADDITIONAL FACTS AND DOCUMENTS

I, Mohammad Siddique H. Sheikh, Aged about 46 years, S/o Hajimiyan
Shaikh R/o Kasba Mohalla Mougal Street AT-Po-Ta OLPAD 394540
Dist Surat, Gujarat do hereby solemnly affirm and state as under: -

1. That I am the president of applicant in the above-mentioned

matter and as such am competent to depose the present affidavit.

2. That after the filing of the OA, there are certain facts that have
come to the attention of the applicant, which are relevant for the
adjudication of the present OA. As per the preliminary
investigation conducted by various authorities as also reported in
the newspaper, a company Hikal Ltd (hereinafter referred to as
“company/occupier’) which is operating a chemical manufacturing
unit at Taloja MIDC Raigad, Maharashtra illegally sold without any
permission its hazardous waste of sodium hydrosulfide to Sangam
Enviro Pvt Ltd, a Vadodara based company in Gujarat which is
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neither an “authorised user” or “authorised disposal facility” for
Hazardous waste, Sangam Enviro Pvt Ltd. through its transporter
collected the Hazardous waste from the company for which it was
paid Rs 14 per litre to dispose of the chemical waste and the
tanker was carrying around 25,000 litres. The hazardous waste
was transported in a 25 KL tanker to Ankleshwar, wherein it was
transferred to another tanker which transported the hazardous
waste on 6-1-2022 to GIDC, Sachin, Surat for illegal disposal into
the natural drain passing from the GIDC Sachin. The natural drain
meets the Kankra creek then flows into Mindhola estuary which
ultimately flows into Gulf of Khambhat/Cambay. During illegal
disposal at 4-00 AM in to the drain heavy gas/vapor of the
hydrogen sulfide gas was released (due to chemical reaction
and/or coming into contact with air) which went instantly in wind
direction killing 6 workers on the spot in adjacent Vishwaprem
dying mill and injuring 25 workers also killing 4 dogs at the drain
site. The true copy of the newspaper report dated 08.01.2022 is
annexed herewith and marked as Annexure A/1.

That the company/Hikal was established in 1988, and has five
manufacturing facilities in the country at Maharashtra (Taloja and
Mahad), Gujarat (Panoli) and Karnataka (Jigani). The company is
in the manufacture of pesticides, fungicides and insecticides. The
R-4/ MoEF&CC granted environment clearance dated 28.08.2007
for expansion of its pesticide unit at MIDC Industrial Area, Taloja,
Raigad, Maharashtra wherein in Clause xiii it is specifically stated

that the company has to follow the rules and regulations
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concerning the hazardous waste. The company was granted
renewal of consent to operate vide consent order dated
06.07.2018. The renewal of consent to operate at S| No. 7
prescribes the method of disposal and treatment of the hazardous
waste generated at the unit. The true copy of the environment
clearance F.No.J-11011/63/2007-IA II(I) dated 28.08.2007
issued by Ministry of Environment and Forest is annexed herewith
and marked as Annexure A/2. The true copy of the order of
renewal of consent to operate dated 06.07.2018 is annexed

herewith and marked as Annexure A/ 3.

That the company/Hikal has for its Mahad unit (Maharashtra) in
the past been issued closure orders by Maharashtra State
Pollution Control Board for illegal dispoéal of its hazardous waste.
The true copy of the news report dated 06.03.2020 is annexed

herewith and marked as Annexure A/4.

That the applicant has made a representation dated 10.01.2022
to the respondent authorities bringing to their attention facts that
there is a nexus amongst officials which is facilitating such an
inter-state illegal trade in transportation, disposal of Hazardous
waste, during curfew like situations on account of covid
pandemic. It has been brought to the attention of the respondent
authorities that site/natural drain which was used for disposal of
hazardous waste has been used for such illegal disposal in the
past also and it is an ongoing activity. The true copy of the
representation dated 10.01.2022 and email dated 10.01.2022 is

annexed herewith and marked as Annexure A/5 (Colly).
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6. That the annexures are the true copy of the originals. ﬂ
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and understanding and nothing material has been concealed th

from.
H ]
i —

DEPONENT

~ President
Brackish Wate! r ,search Centrg
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Printed from

THE TIMES OF INDILA

Surat gas leak: Four accused arrested

TNN1Jan 8, 2022 G4.00 AM IST

Collected the industrial chemical — sodium hydro-suiphite — on January 5
from ‘Hikal’ a chemical company in Taloja of Maharashtra to dispose of the
toxic waste illegally in Surat.

“Ashish was paid Rs 14 per litre to dispose of the chemical waste and the
tanker was carrying around 25,000 litres,” said the police.

Congratulations!

You have successfully cast your vote

PROFILES OF
THE ACCUSED

Ashishkumar Gupta: He is one of
the three directors nf Vadndara-
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based Sangam Enviro Private
Limited and as per company
details it is involved in legal,
accounting, book-keeping, and
other businesses. He has studied
up to Class VIl and operates
Shweta Transport, a transport
business in Ranoli, Vadodara.

Premsagar Gupta: A class VII Jayprakash Tomar: ABCOM |  AGCUSED IS A REPEAT

dropout and resident of Sachin dropout fromM S University | oppENDER OF DUMPING:
Pardi, Gupta has been living inthe | i Vadodara. Tomarisworking | according to the police, the
city for the past 15 years. He owns | i the loans department of accused have confessed to
two trucks and has been operating | Unity Small Finance Bankat | jnyolvement in disposal of
Baba Mahendranath Road lines,a | Ankleshwar. chemical waste from

transport business, for five years Vishal alias Chotu Yadav: A different companies. Cops
now. He has criminal history and class X pass out, Yadav runs are investigating from
was booked under Gujarat his auto garage Shree Sai which units the chemical
thnbst:on Act in 2009 and for bodybuilder in Ankleshwar had been collected and
GIDC area. where it was disposed of.

ALERT TANKER DRIVER REFUSED JOB: Investigation revealed that the tanker
driver who collected the chemical from the company in Taloja of
Maharashtra refused to dump the hazardous chemical in the open when he
was told to do so by the key accused. The driver was earlier told that the
chemical was supposed to be delivered in a cement company. Later, the
accused arranged for another tanker in Ankleshwar where chemicals were
transferred to another tanker which was driven by Surendra Singh, police said.

The teams of detection of crime branch (DCB), and city police also nabbed Premsagar Omprakash Gupta (33) a resident of Shiv
nagar society in Sachin Pardiin outskirts of city, Jaypratap Ramkishaor Tomar (24) a resident of Aalishan City in Ankleshwar and
Vishal alias Chotu Anilkumar Yadav (21) a resident of Navsarjan society in Ankleshwar.

wﬁ%@



Primary investigation revealed that Ashish contacted Yadav and Tomar to dispose of the waste chemical and also provided
them with the chemical. Yadav and Tomar in turn involved Premsagar who escorted the tanker to the spot of incident in Sachin
GIDC.

“The racket was well organized and there are possibilities of involvement of other accused too. During initial interrogation of
the accused police also came to know that Ashish collected the chemical from a chemical company Hikal in Taloja in
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Maharashtra. At the time of collection of the chemical waste, Ashish told the company that they would sell it to cement
manufacturing companies,” said city police commissioner Ajay Tomar.

In the tragic incident, 6 died instantly from inhaling the poisonous gas generated during dumping of the chemical waste from
the tanker near the dyeing mill, while 23 more workers took ill and are fighting for their lives in the hospital.
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F. No. J-11011/ 63/2007- 1A 11 (I)
Government of India
Ministry of Environment and Forests
(1.A. Division)

Paryavaran Bhawan
CGO Complex, Lodhi Road
New Delhi 110 003

E-mail : pb.rastogi@nic.in
Telefax : 011: 2436 7668
Dated 28t August, 2007

To,

M/s HIKAL Ltd., T-21
MIDC Industrial Area
Taloja 410208, Raigad
Maharashtra.

E-mail : rajendra_chirwatkar@hikal.com

Fax No. : 02741-1844/022-27544277, 22843034

Subject : Expansion of Pesticide Unit at Plot No. T-21, MIDC Industrial Area, Taloja, Raigad,
Maharashtra by M/s HIKAL Ltd. Environmental clearance reg.

Sir,

This has reference to your letter no. HL/MOEF/03/06 dated 8" December, 2006 alongwith project
documents including Form I and EIA/EMP report for seeking environmental clearance under the EIA
Notification, 1994 and subsequent clarifications/additional information furnished vide your letters dated 23rd
April, 2007 and 11" August 2007 on the above mentioned project.

2.0 The Ministry of Environment and Forests has examined your application. It is noted that proposal is for the
expansion of Pesticide Unit at Plot No.T-21, notified MIDC Industrial Area, Taloja, Raigad,
Maharashtra which is declared as Chemical Zone. Following pesticides will be manufactured as per
details given below :

[Name of the product [Existing (MTPA) |After expansion (MTPA)|

Thiabendazole fo4s 700
IBifenazate 300 100
ADMP 156 200
[FTP-213 - 300
) - 300
[intermediates of HTP-293 } 200
Total 1,704 1,800

Total project area is 60,000 m? and expansion will be carried in 3,000 m?2 in the same premises. No
additional land will be required. Total cost of the project is Rs. 15.00 Crores. Rs. 100 Lakhs and
Rs. 35 Lakhs are earmarked towards the capital cost and recurring cost/annum respectively for
the environmental pollution control measures.

3.0 No public hearing / consuitation is required due to project being located in notified MIDC industrial
area as per para 7 (i) lll (i)(b) of EIA Notification, 2006.

4.0. The Ministry of Environment and Forests hereby accords environmental clearance to the above
project under the provisions of EIA Notification dated 14t September, 2006 subject to strict

environmentclearance.nic.in/Auth/openletter.aspx?EC=3875 9‘ 2/5
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compliance of the following specific and general conditions:

SPECIFIC CONDITIONS :
i. Dust collectors and venturi scrubbers shall be provided to control the particulate emissions.

i Fugitive emissions in the work zone environment shall be periodically monitored for specific
pollutants like solvents, VOC, HCI, SO, etc. with instruments of proper range. The flue gas emissions

shall conform to the standards prescribed by the MPCB.

ifi. Total water requirement from MIDC supply effluent generation shall not exceed 1,200 m3/day

as per the permission accorded by the MIDC. The wastewater generation shall not exceed 823 m3/day
and treated for primary, secondary and tertiary treatment. Treated effluent shall be sent to common
effluent treatment plant (CETP) for further treatment. The quality of the treated effluent shall conform
to the standards prescribed by MPCB / EPA Rules. Toxicity Factor - 4 (TF-4) test shall be carried out
as per the latest CPCB guidelines.

iv. The solid waste shall be segregated according to its calorific content and stored separately for
treatment and disposal. ETP Sludge, evaporation salts, spent carbon etc. shall be incinerated in the common
incinerator facility installed at TSDF at Taloja, Maharashtra and no incinerator shall be installed at the
project site. Used oil and batteries shall be sold to authorized recyclers.

B. GENERAL CONDITIONS :

i. The project authorities must strictly adhere to the stipulations made by the Maharashtra
Pollution Control Board (MPCB) and the State Government.

ii. No further expansion or modifications in the plant shall be carried out without prior approval of
the Ministry of Environment and Forests. In case of deviations or alterations in the project proposal from those
submitted to this Ministry for clearance, a fresh reference shall be made to the Ministry to assess adequacy of the
conditions imposed and to add additional environmental protection measures required, if any.

ii. The gaseous emissions (SO,, NOy, HC, HC1 & Cl,) and particulate matter from various process

units shall conform to the standards prescribed by the concerned authorities from time to time. At no time, the
emission levels shall go beyond the stipulated standards. In the event of failure of pollution control system(s)
adopted by the unit, the respective unit shall not be restarted until the control measures are rectified to achieve
the desired efficiency.

iv. The process emissions (SO, and HC]) shall be scrubbed by the caustic or wet scrubber from all

the stacks. Vents from scrubbers and condensers shall be periodically monitored and maintained as per the best
practicable technology. The VOC emissions generated due to use of organic chemicals from various reactors
shall be controlled by installing chilled water and chilled brine condenser system to condense the organic
vapours to recycle and reuse in the process.

V. Adequate number of influent and effluent quality monitoring stations should be set up in
consultation with the MPCB. Regular monitoring shall be carried out for relevant parameters.

vi. As per the Charter on Corporate Responsibility on Environmental Protection the bio-assay test
shall be replaced by Toxicity Factor test method developed by CPCB.

vii. All the solvent recovery condensers shall be cooled with low temperature brine to reduce solvent
loss to the environment. Spent solvents shall be recovered as far as possible & recovery shall not be less than 95
percent. All venting equipments shall have vapour recovery system. Reactors shall be provided with mechanical

environmentclearance.nic.in/Auth/openletter.aspx?EC=3875 QS\/—' 3/5
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seal to handle the odorous chemicals. Action shall be taken to reduce the air emissions in the work zone
environment as far as possible. '

Viii. Green belt of adequate width and density shall be developed in 33 % of the total project area to
mitigate the effect of fugitive emissions all round the plant in consultation with the local DFO as per the
CPCB guidelines.

iX. The company shall undertake rainwater harvesting measures to recharge the ground water as well
as reduce consumption of fresh water.

X. As proposed, Rs. 100 Lakhs and Rs. 35 Lakhs earmarked towards the capital cost and
recurring cost for the environmental pollution control measures shall be used exclusively to implement
the conditions stipulated by the Ministry of Environment & Forests as well as the State Government.
An implementation schedule for all conditions stipulated herein shall be submitted to the Regional
office of the Ministry at Bhopal. The funds shall not be diverted for any other purposes.

Xi. The Company shall undertake eco-development measures including community welfare measures
in the project area for the overall improvement of the environment. The eco-development plan shall be submitted
to the MPCB within three months of receipt of this letter for approval.

Xii. The project authorities must strictly comply with the rules and regulations under the Manufacture,
Storage and Import of Hazardous Chemicals Rules, 2000. Prior approvals of Chief Inspector of Factories, Chief
Inspector of Explosives, Fire Safety Inspectorate etc. must be obtained.

xiii. The project authorities must strictly comply with the rules and regulations with regard to handling
and disposal of hazardous wastes in accordance with the Hazardous Wastes (Management and
Handling) Rules, 2000. Authorization from the MPCB must be obtained for collection, storage,
treatment and disposal of hazardous wastes.

xiv. Multiple safety systems shall be provided in reaction vessel handling flammable solvents or in
which pressurized operations are carried out and hazard analysis of all operations shall be carried out.
All the safety measures mentioned in the Factory Act shall be strictly adopted. Safety audit of the plant
by a qualified safety engineer shall be carried out at least once in two years.

XV. The overall noise levels in and around the plant area shall be kept well within the standards (85
dBA) by providing noise control measures including acoustic hoods, silencers, enclosures etc. on all sources of
noise generation. The ambient noise levels shall conform to the standards prescribed under the Environment (P)
Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time).

XVi. Occupational health surveillance programme shall be undertaken as regular exercise for all the
employees, specifically for those engaged in handling hazardous substances. First aid facilities in the
Occupational Health Care Centre shall be strengthened and medical records of each employee should be
maintained separately.

XVii. A separate Environment Management Cell equipped with full-fledged laboratory facilities shall be
set up to carry out the Environmental Management and monitoring functions.

Xviii. The project proponent shall also comply with all the environmental protection measures and
safeguards recommended in the EIA/EMP report.

XiX. The implementation of the project vis-'-vis environmental action plans shall be monitored by
Ministry s Regional Office at Bhopal / MPCB / CPCB. A six monthly compliance status report should be
submitted to monitoring agencies.

environmentclearance.nic.in/Auth/openletter.aspx?EC=3875 %k/\ 4/5
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XX, The Project Proponent should advertise in at least two local newspapers widely circulated in the
region around the project, one of which shall be in the vernacular language of the locality concerned informing
that the project has been accorded environmental clearance by the Ministry and copies of the clearance letter are
available with the Maharashtra Pollution Control Board / Committee and may also be seen at Website of the
Ministry and Forests at http://envfor.nic.in. The advertisement shall be made within 7 days from the date of issue
of the clearance letter and a copy of the same shall be forwarded to the Ministry's Regional Office at Bhopal.

XXi. The Project Authorities shall inform the Regional Office as well as the Ministry the date of
financial closure and final approval of the project by the concerned authorities and the date of start of land
development work.

5.0. The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

6.0. The Ministry reserves the right to stipulate additional conditions if found necessary. The company
shall implement these conditions in a time bound manner.

7.0. The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974, the Air (Prevention & Control of Poliution) Act, 1981, the Environment (Protection) Act, 1986
and the Public Liability Insurance Act, 1991alongwith their amendments and rules.

(Dr. P. B. Rastogi)
Copy to:

1. The Secretary, Department of Environment and Forests, Govt. of Maharashtra, Mumbai -
400 001, Maharashtra.
The Chief Conservator of Forests (Central), Ministry of Environment & Forests, Regional
Office, Link Road No. 3, E - 5, Arera Colony, Bhopal - 462 016, M.P.

The Chairman, Central Pollution Control Board Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar New Delhi 110 032.
The Chairman, Maharashtra Pollution Control Board, Shri Chatrapati Shivaji Maharaj Municipal

Market Building, 4 Floor, Mata Ramabai Ambedker Road, Mumbai - 400 001, Maharashtra.
5. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex,
New Delhi.
Guard File.
Monitoring File.
Record File.

-l A

ONo

(Dr. P. B. Rastogi)
Additional Director

environmentclearance.nic.in/Auth/openletter.aspx?EC=3875 \ - QK/C\&‘/% 5/5
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Mf«s Phiml L
Plot No. T-21. MIDC Taloja,
Dist. Raigad-110 208,

Subject: Renewal of Consent to Operate under RE E};ix 1 eategory,

Befil, Existing Consent grantea vide as 7% GO RO NRLBAOS s CA
14502 ded 17112015 which is vaidid apto 30.07.2017,
2. Minutes of {?oﬁmm Appraisal Committee mecting held on  27.03.2018.

Your application isi’M No. msaza&as

Dated: 03.07.2017. :

For: Consent to Operate umim* RW} eategory under Section 28 of the Water
(Prevention & Control of Pollution) Aet 1971 & under Sevtion 21 of the Al
(Prevention & Control of ?iﬁ%mmn} Act, 1981 and Authovization vader Rule b ol the
Hazardous & Other Wastes (Management & Transboundry Movement) Rules 2016 is
considered and the consent is hereby granted subject to the following terms and
conditions and as detailed in the schedule L, 11 & Il annexed to this order:

1. The L onsent to C}Wmia is granted fura fxgrimi upte J007.2014

2, The actusl capital investment of the industry is Hs. 24338 Crs. [hxisting ~Hs
215.54 Cre. + Increase in O L - e 27082 Urs] as gy U4 Uertilicate submibied
by industey,

The Consent is valid for the manufacture of -

In }z%ﬁuw Pilot. Plant for Agro/ Pharma Vﬁ&ﬁiuﬁ% and
o mtermediades (Facility shall be used only for devélopment of
consented producte and new products on :
Yeurle statewment of proguwet produced by pust vl
submatted in Aprd every Year,
By Products

Recovered Ammionia s
t’%&ﬂmmﬁ’ Potassrum Methyl Sulphate Solution (100 %) 4h8

%mimmf Fﬁm&xmm Thmmﬁt;hmxde olution 100%) qR2

: G
‘zg@nt {’Emmﬁm . 520
T

iy

Ui Bikaiied " 8RO Tolojas UAN Ko: 0000029569 e Bage § o 1
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| quantity of

~achieved

Srandards to be

Disposal

Standards to be
achieved

As perSchedule U

Sr.

e

 Type Of Waste

Ca%&i%ims abont Non Ha zaréaus Wastes:

Guantity & UoM

Treatment ‘I}isgmsai

Plastiowaste

. i}iam héﬁ%;iéﬁ

50 kgiday
;

£y

CHalete Herng
Merchant

s kedday

20 nos./day

e

Metal Serap

Wood -

As & when gentrattu

. Bailer Ash

BAD0 MTIA

Sale 1o Bewk

Manubacturers

Sale to authorized
¥ §§Ft?§‘t§‘"%§§ﬁ?

<<<<<<<< G
A

s §;@¥zt i%anwzm

: 3}3@% Toluene

Spent JAcetone

b
_reprocessor

o i

M

- Bale o authorized
g e @;Hﬁ}b{f&hi}f

MT/A

Qale to authorized

[ OPERrGCeRROY

"M/sHikai Lo, SR Falojay USN No, S000029509. ( WM

Low Boiler Waste 59 ] 55 AT CHWTSDE
T Oppamctar from 29,1 9 MTIA CHWTSDF
colums 4 e %
Is Wi%sl it
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CHWTSDE

CHWTSDF

Sale te authorized
reprocessor

i

29 2 300 TMTA TCHWTSDY

7291 435 A CHWTSDF

CHWTSDF

5 ﬂﬁ%ﬁ oo

i TCTTD Revidue 29, T e T CHWTSDE o

CHWTSDE

wlogical sludge 299 MT CCHWTSDF
1 ?m{mmmm 1 3 App. 51 Nos /A Sale to approved
. - party aftér
| o “ Decontamination

18 Futer & filtercloth 6L , A A

19 Botler soot W A CHWTSDF

“enditions under Batteries (Management & H andling) Rules, 2001:

| Baleto A
B :,*uwmmr&%ﬁi; ii, oy

Conditions:

i, The apphcant shall ensure that used batteriés are nat disposed ofipn any manner
other than depositing with the dealer, manufacturer, umporter, assembler,
registered recyeler, re-conditioner or at the designated collection center,

Lo The apphmm shall ensure that used batter ies are not disposed of in any manner
other than by depositing with the dealor manufacturer registered recvcler/
mmporter/ re-conditioner or at the designated collection center

tii. The applicant shall file halfvearly voturn in Form VI to the M.P.C. Board.

. Bulk consumers to their user units miay auction used batteries to vegistered
recvclers only.

‘ued as exem;xtmm fmm obtaining necessary NOC/
;wmsaiw ﬁﬁm any other (}wemment authorities,

11. Industry, the by-product generator, should ensure that all the vehicles used to

ansport by-products to the vendor industry to be fitted with web based (PS

-system to record the origin to destination position and shall self monitor the
compliance and submit monthly report to the Board.

12, Industry shall obtain affidavit from vendors stating that the by-produet ;mr&timwé
from PP is used as raw material in theéir respective. mriustrws

Gr Bl Ll RRO Toluia AN e whsposases
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13. This consent is issued pursuant to the decision of the Consent Appraisal
Committee meeting held on 27.03.2018,

For and on behall of the
Mahbarashivs Pg{}i«i@timx Control Board

(hr. P. ni;iﬁfg 1AS)

e

Member Becretary

L4 . : 11082017 | i}@na Bm;i:
Tixe i&aixﬁm fees of Rs 17,680,160/ wzﬂ im considered at the time of next
; e:mwai of consent.

L ”ﬁﬁgizmni Gﬁ&mm Navi-Mumbai/ Sub-Regional Officer. Taloja. M.P.C. Board.
“They are d‘r{*md to ensure the compliance of the consent fmaémﬁm

2. Chief Aecounts Officer. MPCB, Mumbai,
3. CCICAC desk- for mfmr& & webhsite :z;a&atmg pUrposes,

MooBBad Lal AR Yelilar AN Ny piubE
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Terms & conditions compliance of W§§€§; Pollution Control:

1) Al As per your application, you have provided the Efftuent Treatment Plant
(1ITP) with the design capaeity of 1000 CMD.

“+Bl The Applicant shall operate the effluent treatment plant (ETP) to treat the
trade effluent so as to achieve the following standards prescribed by the
Board or under EP Act, 1986 and Rules made there under from time to time,

‘whichever is stringent:

Sr. No. Parameters _  Standards prescribed by Board (If any)
' ' Limiting Concentration in mg/l, except for
4 pH
e | 0L pH 6.5-8.5

| 02 Oil&Greass 10 mgl
03 BOD (3 days 27°C) - {100 myg/l. \
04 Bioassay Test 90% swurvival of fish after first 96 hrs in 90%

leffluent & 10% dilution water. -
95 - Mercury 0,01 me/l.
06 - Arseni 08 mefl.
07 Cyanide 1.2 medl
% 1708 Phenolics (CoH-OH) | 1.0 mg/l

08 | Phosphate(as P) 5.0 mg/l.
10 Suspended Solids 100 me/l
11 COD i 250 mg/l.
12 Pesticides Shall be Nil

€] The treated effluent shall be discharged to the CETP.

- 21 Al As per your consent application, the domestic effluent after going
- through septic tanks shall be further treated in ETP at secondary
sage. : it

B] In case the treatment system is combined for trade effluent and sewage
then the standards and disposal path preseribed at sr. nol B & € of
schedule 1 shall be applicable.

3) The Board reserves its rights to review plans, specifications or other data
relating to plant setup for the treatment of waterworks for the purification
thereof & the system for the disposal of sewage or trade effluent or in
connection with the grant of any consent conditions. The Applicant shall
obtain prior consent of the Board to take steps to establish the unit or establish
any treatment and disposal system or and extension or addition thereto.

i

4) The industry shall ensure replacement of poliution control system or its parts
after expiry of its expected life as defined by manufacturer so as to ensure the
compliance of standards and safety of the operation thereont

45) The Applicant shall submit Water Cess Returns in Form-l and pay the Water
_Cess charges for period upto 30/06/2017 as per the provisions of the Water
{(Prevention & Control of Pollution) Cess Act, 1977 Industry shall install water
meters for consuming water as follows: :

Sy, | Purpose for water consumed ' Water consumption
no, guantity (CMD)
| Industrial Cooling, spraying in mine pits or 244
boiler feed ,
T
b pund
POy YRR § '

Exra ket el T R0 Fala  UAN B (EHIBUISIES

oo SaaeSad T

! e
w

Lt

ety




118 - 20

& Domestic purpose 35
whg, Processing whereby water gets polluted & 793.47
| pollutants are easily biodegradable
4, Processing whereby water gots polluted & Nil
pollatants ave not easily biodegradable and
are toxic ’
5. | Gardening 30

6) The Applicant shall provide Specific Water Pollution control system as per
@ethe conditions of EP Act,1986 and rule made there under from time to time/
Environmental Clearance / CREP guideliy

Pt 11
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Schedule-1l

1. As per your applieation, you have provided the Air pollution control

A APC)system and also erected following stack (s) and to observe the
following fuel pattern-
Emerzency DG Set 625 Stack
KVA
2 Ventilation blower Stack -
b olant.l (BLW - 201 27
T U Acid serubber (€ - 502y  Stack 25 - .
4t Vent sorb blower Stack 25 i . .
plant-IL{BLW - 501
5 | Ventilation blower Stack 15
plant - 1 (BLW - 805
€ Ventilation blower MCA | Stack 13 wons e . -
BLW - 10D _
7 Emergency chlorine Stack 17
#  blower (BLW - 870/ '
& Sreamboilers Stack A4 Fey 944 MM 4.5 | 28I8
B~920A/8B futand-hyy
4. - Briguette botler Dust Briguette | 1,000 .06 . 39
Collector | MTM
followed
Ly Bag
Pilter 0 e
10 Baby boiler Srack 36 Nawmgal 5 MM
(MR - 14812 gas
11 Ammentia sorubber Serabiber A -
- 12080
19 | Bag Glter blower Sack 22 .
(BLW - 601) . |
13 | Bag filter blower . | Stack Teaag - U U R
(BLY - 602)
14 | Bag filter blower Stack 24
ke (RLW .60
15 Process exhaust vent ** | Stack E1)
e Rrtaehed 1o flapre
spsiem S ennssion
control used for burning
Methyl chloride gas
generated in the process
ang carbon dioxide - 40
kglhr :
Serubber for HTP - 213 Scrubber 30 wres
17 General common - Serubber 30
serubher HTP - 213 __ ‘

The 2 nos. of FO fired boilers shall remain stand-by when briquette fired
boiler is in operation.

2. The Applicant shall provide Specific Air Pollution control eguipments as
per the conditions of EP Act, 1986 and rule made there under from time to
time / Environmental Clearance / CREP fgﬁizﬂeiine&
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3. The applicant shall operate and maintain above mentioned air pollution
“control system, so as to achieve the level of pollutanis to the following
‘gtandards: g :

Particulate matter Not 1o exceed 150 mg/Nm*
S0:Process Not to exceed 50 ppm

HCL Not to exceed 20 mg/Nm3

g Not to exceed 5 mg/Nmid

M8 Not to excesd 5 mg/Nmi

NHa Not to exceed 30 mg/NmJ

Standards for Emissions of VOC Pollutants:

Se.No. | Compounds Maximum emission limit (mg/Nm?),
dry basis
1 Phenol 20
4 Toulene, Xvlene @ 100

4. The Applieant shall obtain necessary prior permission for providing

" additional control equipment with necessary specifications and operation
thereof or alteration or replacement/alteration well hefore its life come to

an end or erection of new pollution control equipment.

5. The Board reserves its rights to vary all or any of the condition in the
consent. if due to any technological improvement or otherwisée such
variation {including the change of any control equipment. other in whole or

" in part is necessary).

&
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Schedule-111

Details of Bank Guamnptees

Sr. | Consent. Amount | Submission Purpose of BG Complanee | Validity
Ngow Hito of BG Perind . Perviod Dhte
FOIRY . Tmposed »
1 TR He, & lakh | Existing Towards O&M of Pollution | 30.07.201% Ewtend
Contodd Systoms afiay

2 Cial Bs. 2 lakh | Existing Towsrds ensurng that all 50072010 sxpiry for
the velicles used o period upto
Lransport by-proaduct to the 40.11.2019
vondoy industry o he Bted
" with  web  based  OPS
aystem
Lot
ey -
% b
gﬂ,« i
,]
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Genperal Conditions:

1} The applicant shall provide facility for eollection of envivonmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste o the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

9y If the MIDC pipeline is broken/ overflowing chamber, in such cases mdustry shall ot
discharge their treated sffluent into MIDC draimn, it shall be sent to CETP by tanker.

%) Industey should menitor effluenst guahity, stack cmissions and ambient ar qualty
monthhy.

41 The applicant shall provide ports in the chimupey/(s) and facilities such as ladder,
platform etc. for monitoring the air entissions and the same shall be open for
inspection to/and for use of the Board's Staff The chimnevis) vents attached o
varioas sources of emission shall be designated by numbers such as 8.1, 82, ete and
these shall be painted/ displayed to facilitate wentibeation,

5y Whenever due to any acadent or other unforcsesn acy ar even. such ennssions woRy

oris apprehended to ocour in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Durectorate of Health
Services, Department of Explosives, Inspectorate of Factovies and Local Body. In case
of faiture of pollution control equipments. the production process connected to it shall
be stonped. :

6 The apphicant shall provide an alternate slectric power source sufficient to operate ail
pollution cantrol facilities installed to mamntain compliance with the terms and
conditions of the consent. In the absence the appheant shall "stop, reduce or
otherwise, control production to abide by terms and conditions of thie consent.

%) The fem shall submit to this office; the 30th day of September every year, the
Environmental Statement Report for the financial vear ending 31st Mareh 11 the
preseribed Form-V as per the provisions of mile 14 of the Epvironment Protection
(Sevind Amendment) Rules, 1992, 5

% The industiv shall recyelefreprocessireuseirecover Hazardous Waste as per the
provision contain in the HEOWMETMY Rules 2016, which can be recyclediprocessed’
reusedirecovered and only waste which has 1o be memerated shall go o mameration
and waste which can be used for land filling and cannot be recveledireprocessed et
should go for that purpose. in order to reduce load on pacieration gnd landfill
site/envivonment,

9y The industry should comply with the Hazardous & Other Wastes (M & THM) Bules,
9016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous & Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Forme- IV by
30tk June of sveey vear,

1) An inspection book shall be opened and made avatlable to the Board’s officers during
theirvisit to the applicant.

111 The applicant shall make an application for renewal of the consent at loast 60 days
before the date of the expiry of the consent Gn case of Renewal of consenty.

12) Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&ECP) Act, 1951
and Environmental Protection Act, 1986 and industry specific standard under EP
Rules 1986 which are available on MPUB websitelwwow. mpeh.govand.

13 The  industry  shall  constitute  an  Epviconmental  cell with © guaiified
staffpersonnelagency to see the day to day compliance of consent condition towards
Environment Protection,

14 Sepurate drainage system shall be provided for collection of trade and sewage
efflgents. Terminal manholes shall be provided at the end of the collection system
with arrangement for measuring the flow No effluent shall be admitted 1 the
pipes/sowers downstream of the terminal munholes, No effluent shall find uts way
ather thun in deswned and provided collecagp system,

8
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15) Neither storm water nor discharge from other prenuses shall be allowed to mix with
the efftuents from the Tactory.

161 The applicant shall install a separate meter showing the consumption ol enevey for

operstion of domestic and industrial effluent trestment plants and air polution

wintiel svstom A ;’eg;mc*r showing consumption of chemueals used for treatment shall

be mantiined,

17 Conditions for D.G. Set
&g Noise from the D .G Set shauld be vontrolled by Immcimg an avoustic enclosure 1

by treating the room acoustically.
by Industry should provide acoustic enclosure for mnmﬁ of nowse. The scoustic
enclosure/ acoustic treatment of the room should be designed for minimum 2548
(A} insertion loss ur for meeting the ambimt nome standavds, whichever 1 on
i igher side. A suitable exhaust muffler with msertion loss of 25 dB (A & badl alve
be provided. The measurement of insertion luss will be done at differest puinisat

0.5 meters from acoustic enclosure/room and then average, .

£ Industey should make efforts to bring down noise Jevel due to DG sot, outside
industrial premises, v within ambient noise requirements by proper sifting and
control measures,

D Tostallation of DO Set must be strietly in compliance with recommendations of DG
Seowanubactuoer.

81 A proper moutine and preventive muntenanee procedure for B set shoudd be set
gnd followed dnconsuliation with the iif minufacturer which would help o
provent noise levels of DG set from detenorating withouse

1 DG, Setshall be aperated only in case of power failure.

2 The ap licant should not cause &my nuisance in the surrounding area due 0

 operation of DG Set.

hi The applicany shall comply with the notibeation of MaBEF dated 17002002
rezavding noise Hmit for generator sets run with diessl

18; The industey should not cause any nudsance m surrounding wrea.

~19) The industry shall take adequate measures for control of noise levels from its own
sources within the premises so g% to mamntain ambient air quality standand 1 respect
of nowse to less than 75 dB (A) during day time and 70 AR08 during night tone. Day
time s reckoned in bet%mn & am and 10 pom. amd mght tine % r&gkw&& botwonn

pm.andbam
20) The appheant shall maintain good izmﬁfﬁkwgmg.
31 The applicant shall bong sommun 38% of the svailable open and Ginley

coverige plantation The applicant shall subnnt & statement o avalable vpe
avea, number of trees surviving as on 31 Mawch of the year dmi momber ol trees
planied by September end. with the Environment Statement,

29 "Fha ilﬁﬂ*i}%&%fﬁ(ﬁu% sohid waste amsing in the factory prem;w\ﬁ sweepings, ete, be

d of scientifically so as not to cause any musance / pollution. The applivant
&haﬁ take necesgary pérmissions from civie authonties for disposal of solid waste

23 The applbieant shall not change o alter the guantity, qualty. the rate of discharge,
temperature or the mode of the efffuent emissions or hazardows wastes or cont fol
equipments provided for without previous written permission of the Boasd The

. industry will not carey out any actinity, for which this consent has not been

graﬁmﬁfthhm@ prior consent of the Board.
:ﬁz&%’i‘héfmémmy shall ensure that fugitive emissions from the activity are controlled so
4% 1o maintain clean and safe environment in and around the factory premises.
251 The mdustry shall submit official e-mail address and any change will be duly
 informed to the MPCB. el
263 The industry shall achieve the National Ambient A Quality standards prescribed
vide Government of India, "\{i?ﬁmtmm did, 16.17.2008 as amended
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124 ANNEXVRE Al

Posted On : 2020-03-06 19:05:53( TIMEZONE : IST)
Stock Report

MPCB issues closure notice to HIKAL Ltd for its
Mahad Unit

MPCB issues closure notice to HIKAL Ltd for its Mahad UnitHIKAL Ltd has received a notice from
the Maharashtra Poliution Control Board (MPCB) for closure of its Mahad Unit based on a complaint
received from the local community in Taloja. The complaint mentions that a tanker of an authorised
transporter, carrying by-product of Hikal was found near the river Kasadi in Taloja. This material was
en-route for further processing to a MPCB approved manufacturer located in MIDC Dhule.

The company is representing to MPCB for withdrawal of the closure notice and have submitted all
relevant documents proving that it is not responsible for any pollution and or polluting activities in or
near the river. The company is hopeful of a positive outcome from MPCB.

Today, the company has filed in the Bombay High Court a writ petition for stay. There is a possibility
of some impact on company's operations at its Mahad site until this matter is resolved.

Hikal being a Responsible Care Certified company stands by its commitment to long term
sustainability and ethical way of doing business.

Shares of HIKAL LTD. was last trading in BSE at Rs.116.15 as compared to the previous close of
Rs. 122. The total number of shares traded during the day was 100541 in over 3748 trades.

The stock hit an intraday high of Rs. 118.3 and intraday low of 112. The net turnover during the day
was Rs. 11714342,

26



g - - e .
125 2T
/w;v?xwfé A/

7dy)

. . Kasba Mohalla-Mougal
To By Email and Courier Street At Po OLPAD
’

394540 Dist Surat
Gujarat.

Brackish Water Research Centre

Date: 10t January 2022, No: 1/env/2022

Secretary Email:

MOEF CC-. mshsheikh@gmail.com
New Delhi : bwre@yahoo.co.in

Chairman
CPCB

Chief Secretary
Gujarat

Chief Secretary
Maharashtra

Additional Chief Secretary
Environment Gujarat.

Principal Secretary
Environment Maharashtra

Chairman
GPCB.

Chairman
MPCB

Director
Environment Gujarat

Director Environment
Maharashtra

Collector
Surat

Commissioner
Surat Police.

Zonal Officer CPCB
Vadodara

Sub: About taking strict action in the illegal hazardous
waste disposal disaster which resulted in death of 6
and injuring 25 innocent workers in Sachin GIDC at
Surat by ghost firm and HIKAL LTD Taloja
Maharashtra.

Respected Sir, Z
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Brackish Water Research Centre is working for environment and fisheries in south Gujarat from 2003.

The Hikal Ltd a chemical manufacturing unit operating at Taloja MIDC Raigad (F. No.
J-11011/ 63/2007- IA II (I). EC issued dated 28th August, 2007 Attached as
Annexure-1) with following CCAs from MPCB Attached as Annexure-2.
 Consent arder No - Format 1.0/ BOICAC-Celll UAN No. 0000029508/9¢hCAC- |80 Jooo 19}
Date-o6 o7 201
To,
M/s Hikal Lod,

Plot No. T-21, MIDC Taloja,
Dist. Raigad-110 208,

This unit has sold illegal hazardous waste to so called sodium hydrosulfide in a 25 KL tanker
to the Sangam Enviro Pvt Ltd, a Vadodara based bogus company in Gujarat without
having any disposal facility or permission. The hazardous waste was transferred at
Ankleshwar on a Hotel in another tanker and was brought on 6-1-2022 to Sachin GIDC Surat
for illegal disposal into the natural drain passing from the GIDC Sachin ultimately meeting
the Mindhola River and Gulf of Cambay. During disposal at 4-00 AM in to the drain heavy
gas/vapor of the hydrogen sulfide gas was released (Due to chemical reaction and/or coming
into contact with air) which went instantly in wind direction killing 6 workers on the spot in
adjacent Vishwaprem dying mill and injuring 25 workers with killing 4 dogs at drain site
also. There was a police complaint filed and investigation is on. The GIDC Police Inspector
and GPCB Regional Officer Surat were suspended by Govt. There was involvement of local
police who facilitated such illegal business as during night time due to covid curfew was
imposed in Surat. It is said by local people that this tanker was 5% tanker and before this
incident 4 tankers had disposed of illegal hazardous toxic waste in the drain at same spot on
6-1-2022 before 4-00 AM. Fire also erupted in the drain burning all the vegetation.
Photographs of the disaster site and tanker are attached annexure-3.

We as working in this field have warned the GPCB CPCB and MOEFCC about the illegal
hazardous waste disposal scandal from time to time and have requested in the past to take
action as per law to stop this activity but we are sorry to say that nothing has been done
which resulted in this disaster. This scandal is now spread inter district to inter state. There
were 4 such illegal disposal incidents reported between 2019 to 2022 by tankers and no strict
actions were taken and no lessons were learnt by govt dept.

The Hikal Ltd working in Maharashtra has violated the EPA 1986, Haz Waste Rules
2016, EC condition, CTE and CTO condition by selling the hazardous waste to illegal
companies without requisite permission of GPCB and Central Govt for selling/disposing
inter state hazardous waste. We fear that this tanker was not only containing the sodium
hydrosulfide but had the toxic chemicals which contain cyanide or phosphorus/chlorine
base traces in it which may have resulted in disaster due to generation of poisonous gasses.
The investigation is on by police.

The track record of the Hikal Ltd is seriously questionable as its Mahad plant was given
closer notice for such illegal discharge matter by tanker in March 2020. News article is
attached as Annexure 4.

In this situation when the illegal hazardous waste disposal is the biggest question in Gujarat,
there must be strong action needed from the government to save the environment and
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people. During covid lockdown and curfew like situation it is said by the people that Sachin
GIDC was the illegal discharge point where daily 80-100 tankers were discharging illegal
solvent, acids, effluents, residues need incineration etc freely. This could not be possible
with the help of police and administration. The Mindhola river has a very low DO level like
0.5 PPM and is totally dead due to disposal of industrial waste from all the GIDCs and illegal
discharge by such tankers. There were illegal tanker disposal reports from Thane and
Maharashtra in the past also. '

There are about 2-3 lac tons of spent acid and huge incinerable liquid Haz Waste generation
and its legitimate disposal is highly suspicious as GPCB is knowingly allowing such illegal
disposal in absence of the facilities and users. Hazardous disposal is tough for the GPCB to
control as manpower is inadequate in comparison to the industrial units. There are tankers
from Gujarat going into Maharashtra and Maharashtra tankers coming into Gujarat for
illegal hazardous waste disposal which needs to be stopped by both states.

We demand detailed investigation and action in this deadly disaster incident

1. Immediately addition of name of all the directors of HIKAL LTD as per EPA 1986
for committing environmental crime knowingly by selling illegal hazardous waste
into the Gujarat State without necessary permission and selling of waste to bogus
companies without verification. MPCB should immediately provide the name and
address of all directors of the HIKAL LTD to the Surat Police Commissioner.

2. Immediate closure of HIKAL LTD plant at Taloja by MPCB for involvement in such
illegal act and violation of Env Acts and norms.

3. Immediate in-depth verification of the HIKAL LTD plants in Gujarat and
Mabharashtra and its environmental conditions compliance by team of MPCB and
GPCB for generation of hazardous waste and its legitimate disposal in last 5 years
along with the presence of team of CPCB.

4. Impose and recover the interim relief amount disbursed by GOG to all dead workers
and injured in this disaster from the company.

5. Fix the absolute liability and recover the medical expenditure from the company in
24 hours for further treatment of the injured workers.

6. Order for the preparation of plan for remediation and restitution for the polluted
site and natural drain passing from GIDC Sachin as per various judgments of NGT.

7. Special public prosecutor should be appointed for this environmental deadly crime
in local court.

8. MOEFCC should issue a circular for compulsory dash cam and GPS for all the
tankers/trucks transporting hazardous waste and all the chemicals falling under
MSIHC Rules for security and safety.

9. Itislearnt from past such incidents that the bogus firms are selling-reselling to ghost
parties and lastly, they dump such waste in the environment illegally at
unauthorized places. MOEFCC/CPCB should issue a circular for complete ban on
the acid sale to the bogus companies/firms who do not use the acid at all on an
industrial scale. (SC has also given judgment in controlling acid use in acid attack)
The dual permission for acid/solvent/HW in EC and CTE/CTO for disposal into 1-
TSDF/MEE/Incineration 2- And or for reuse /sell should not be issued by PCBs.
Rectification in the HW Rules should also be done. Strict rules should be made for
the ultimate disposal in the approved site and approved actual use of the spent acid.
No middleman should come in this disposal process at all like the manifest system

f\if@?r
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11.

12.

13.
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shown in HW Rules. End user traceability should be there in system with
confirmatory mechanism for HW with quantity.

Haz Waste Inventory at regular intervals of 3 years is highly needed for the

generation and its legitimate disposal of hazardous waste in both the states as the
maximum chemical industry is situated in these two states.

The EPA 1986 must be amended for such kind of environmental crime committed
by companies/firms/individuals with strict criminal punishment as this is a case
against the state involving safety and health of the citizens. It is observed that such
persons involved in such kind of crime gets bail from local police station and they
indulge in activities again and again. So the EPA must be amended and this is a need
of time.

MCOCA or GUJCITOC like laws should be slapped against this kind of organized
environmental crimes committed knowingly to gain financial benefits which
resulted in cancer like diseases by carcinogenic and mutagenic effects as defined in
HW Rules for their harms to human and nature.

Political pressure and corruption must be removed from such kinds of crime and
illegal activities as this could be fatal for our upcoming generations and ecology.
Industries must be forced to comply with all the environmental rules and regulations
in any circumstances and no practicality should be adopted when a matter of public
health is at risk.

In the above condition this activity must be controlled to protect the health of people,
ecology and environment.

Thanking you and hoping for your prompt action.

Yours Faithfully

it

MSH Sheikh.
President BWRC.

098255 46017

Copy to all concern officials of MOECC and CPCB.
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1/10/22, 7:54 PM Gmail - About taking strict action in the illegal hazardous waste disposal disaster which resulted in death of 6 and injuring 25 ...

Gmail MOHAMMAD SIDDIQUE <mshsheikh@gmail.com>

About taking strict action in the illegal hazardous waste disposal disaster which

resulted in death of 6 and injuring 25 innocent workers in Sachin GIDC at Surat
by ghost firm and HIKAL LTD Taloja Maharashtra.

MSH SHEIKH <mshsheikh@gmail.com> Mon, Jan 10, 2022 at 6:54 PM

To: Secretary MOEFCC <secy-moef@nic.in>, CPCB Chairman Delhi <ccb.cpcb@nic.in>, Chief Secretary Gujarat
<chiefsecretary@gujarat.gov.in>, cs@maharashtra.gov.in, Addl CS Environment and Forest <secfed@gujarat.gov.in>,
psec.env@maharashtra.gov.in, Chairman GPCB <chairman-gpcb@gujarat.gov.in>, dir1.mev-mh@nic.in,
chairman@mpcb.gov.in, Director Environment GOG <direnv@gujarat.gov.in>, Collector Surat <collector-
sur@gujarat.gov.in>, Police Commissioner Surat <cp-sur@gujarat.gov.in>, CPCB Vadodara
<westzonecpcb@yahoo.com>

Dear sir,

Please find the below attached file namely 1 env 2022 illegal haz waste sachin disaster for the complaint. Due to
disposal of illegal waste in to natural drain in Sachin GIDC Surat by Hikal Ltd A Taloja Raigadh Maharashtra based
chemical company toxic gas was released and 6 workers working in nearby dying mill died on the spot and 25
injured.

The Surat police has investigated and found that this illegal disposal of hazardous waste was came from the said
company.

Also find the annexures of this complaint
Kindly process and take necessary actions.
MEH Sheikh

BWRC Surat Gujarat,
09825546017

10 attachments
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1/10/22, 7:54 PM Gmail - About taking strict action in the ilegal hazardous waste disposal disaster which resulted in death of 6 and injuring 25 i...
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